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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001

NOTIFICATION

Shimla, the 23rd April, 2026

No. HHC/GAZ/14-382/2017.—Hon'ble the Chief Justice has been pleased to grant ex-post
facto sanction of 42 days' maternity leave w.e.f 11-02-2026 to 24-03-2026 in favour of Dr. Pushp
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Lata, the then Civil Judge-cum-JMFC, Kullu presently posted as Civil Judge-cum-JMFC-II,
Nurpur, H.P.

Certified that Dr. Pushp Lata had joined the same post and at the same station from where
she proceeded on leave, after expiry of the above period of leave.

Also certified that Dr. Pushp Lata would have continued to hold the post of the Civil Judge-
cum-JMFC, Kullu, but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 25th April, 2026
No. HHC/GAZ/14-390/2019.—Hon'ble the Chief Justice has been pleased to grant ex-post
facto sanction of 02 days’commuted leave for 06-04-2026 and 07-04-2026 in favour of Ms. Shweta
Narula, Civil Judge-cum-JMFC, Karsog.

Certified that Ms. Shweta Narula had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Shweta Narula would have continued to hold the post of Civil Judge-
cum-JMFC, Karsog, but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001

NOTIFICATION
Dated, the 22nd May, 2026
No. HHC/Estt.3(868)/2014.—17 days earned leave on and with effect from 18-05-2026 to
03-06-2026, with permission to prefix Sunday fell on 17-05-2026, is hereby sanctioned in favour of
Shri Anant Parihar, Court Master of this Registry.

Certified that Shri Anant Parihar is likely to join the same post and at the same station from
where he proceeds on leave after the expiry of the above leave period.
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Certified that Shri Anant Parihar would have continued to officiate the same post of Court
Master but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Dated, the 22nd May, 2026

No. HHC/Admn.E.5(12)/2022-CAO.—In exercise of the powers vested in him under Rule
9 of the Himachal Pradesh District Judiciary Staff (Recruitment, Promotion, Control, Conduct,
Discipline and other Conditions of Service) Rules, 2022, Hon'ble the Chief Justice has been pleased
to promote/appoint Sh. Mohan Dutt, Senior Sheristedar, O/o Addl. District & Sessions Judge,
Chamba, presently working as Chief Administrative Officer on officiating basis, as Chief
Administrative Officer (Selection Post) in the office of District and Sessions Judge, Chamba, H.P.,
in the Pay Matrix Level 17, w.e.f. 01-04-2025, with all consequential benefits.

By order,

Sd/-

Registrar General.

MUNICIPAL COUNCIL, PARWANOQO, DISTT. SOLAN (H.P.)
NOTIFICATION
Dated, the 18th September, 2025.

No. MC/PWN/Advertisement/2025-2655.—Whereas in exercise of the powers conferred
under Section 217 read with Section 202 of the Himachal Pradesh Municipal Act, 1994. Municipal
Council Parwanoo, Himachal Pradesh hereby notifies the following Bye laws:—

"MUNICIPAL COUNCIL, PARWANOO, ERECTION, EXHIBITION, AFIXATION OF
ADVERTISEMENT AND HOARDING BYE-LAWS 2026".

1. Short title, commencement and application.——(i) These Bye-laws may be called,
"Municipal COUNCIL PARWANOO, Erection, Exhibition, Affixation of Advertisement and
Hoarding Bye-laws 2026".

(i1)) These Bye-laws shall come into force from the date of their publication in the Rajpatra
(extra-ordinary) Himachal Pradesh.

(iii)) These Bye-laws shall be applicable within the jurisdiction of Municipal Council
Parwanoo as defined from time to time.
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2. Definitions.—(1) In these Bye-laws, unless the context otherwise requires:—

(a)

(b)

(c)

(d)

(e)

®

)

(h)

(1)

"Act" means the Himachal Pradesh Municipal Act, 1994 (Act No. 13 of 1994) as
amended from time to time.

“Advertisement" shall mean any work, letter, model, sign, device, digital display,
electronic display, name boards, direction boards, laser show, kiosk, LED, LCD,
Backlit Board, Neon display, or representation supported on or attached to any
post, pole, standard framework or other support wholly or in part upon or over
any Private/ Public/State Govt./Central Govt./ public Sector undertaking/ Govt.
Companies/ Govt. Authorities etc., land/Spaces, building or structure which or
any part of which shall be visible against the sky from some point in any
street/Road includes all and every part of any such post, pole, parapet, standard
framework or other support. It shall also include any balloon parachute or other
similar employed wholly or in part for the purpose of any advertisement
announcement or direction upon or over any land/spaces, building or upon or over
any street. However, any display in the form of graffiti and civic messages
published by Municipal Council or any Government authorities (Having no
commercial explanation) for the benefit of the citizen shall not be considered as
an advertisement.

"Applicant" means any person applying for permission for erection, exhibition,
affixation of advertisement and hoarding upon the land and buildings falling
within the jurisdiction of Municipal Council Parwanoo which include the
Government/Semi Government and Private buildings.

"Authorized Officer" means any Officer/Official duly authorized by the
Municipality or its Executive Officer under these Bye-laws.

"Hoarding" means any advertisement to be placed by way of erection, exhibition
and affixation or to retain upon or over any land, building, wall, boarding, frame,
poster structure or upon in any vehicle including any advertisement exhibited by
means of cinematography.

"Place" means authorized sites/locations specified by the Municipal Council
Parwanoo for erection, exhibition and affixation of advertisement hoarding with
the limits of Council.

"Permission'" means sanction/approval granted by the Executive Officer or the
Officers authorized by him in this behalf for erection, exhibition and affixation of
advertisement hoardings.

"Special Judicial Magistrate 1st Class" means the Judicial Magistrate having
jurisdiction over the area of Municipal Council, Parwanoo under the Act.

Words and expressions used in these Bye-laws but not defined herein shall have
the meaning respectfully assigned to them under the Act.

3. Prohibition of advertisement without written permission of the Executive
Officer.—(i1) No advertisement shall be erected, exhibited, affixed or retained upon or over any
land building, wall boarding, frame, post or structure or upon in any vehicle or shall be displayed in
any manner, whatsoever in any place within the Municipal area including private land and
buildings without the written permission of the Executive Officer granted in accordance with these
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bye-laws except the advertisement hoardings of the Central, State Government highlighting the
achievements of the Governments within the area of Municipal area.

(i) All such advertisement hoarding erected/installed by any other individual, authority or
agency including the public sector undertakings duly owned and controlled by the Government
shall be liable to seek prior permission for erection and installation of such hoardings within the
territorial jurisdiction of the Municipal area on such fees and other terms and condition as may be
fixed in this behalf by the concerned officer under these bye-laws. However, no permission shall be
permissible for the hoardings to be installed by Central, State Government highlighting the
achievements of the Governments within the Municipal area.

(ii1)) Any person authority or agent found erecting, exhibiting and affixing the
advertisement hoardings illegally, unauthorisedly and without any permission shall be liable for
penalty under these Bye-laws and such hoardings alongwith frame structure/vehicle displaying the
same shall be impounded.

4. Procedure for application and grant of permission.—(i) Applicant or the person
concerned, intending to erect, exhibit and affix the advertisement hoardings within the area of the
Municipality shall in writing submit the detail of the location/site, size of hoarding to be occupied
for such installation to the Executive Officer or the Officer authorized in this behalf.

(i1)) The application submitted by the applicant shall be verified by the concerned branch
dealing with hoarding permission who shall after spot inspection process the same for the approval
of the authority for grant of necessary permission in favour of the applicant after assessing the
hoarding charges for erection, affixation and exhibition of such hoarding and convey the same to
the applicant before granting permission.

(iii)) The permission for erection, affixation and exhibition of advertisement hoarding shall
be accorded only after obtaining receipt of the amount to be deposited by the applicant in the
Municipality on this account.

(iv) The place for erection, affixation and exhibition of advertisement hoarding shall be
communicated to the applicant by the concerned branch of the Municipality in writing and the
name of the place/site of erection, affixation and exhibition of advertisement hoarding by the
applicant shall also be mentioned on the hoardings to be affixed/erected and installed alongwith the
date and period of sanction on such hoarding. Further, intimation of the same shall also be given to
Municipality or to the concerned agency or the contractor hired or engaged by the Municipality for
managing the sites for erection, affixation and exhibition of advertisement hoardings.

(v) In the case of advertisement affixed, erected and installed upon vehicle, a person shall
have to carry the original permission, a copy of which shall be affixed on the windscreen of the
vehicle and the same shall have to be shown to the authorized officer of the Municipality at the
time of inspection. Further, all other persons, authority or agency shall also be liable to show the
sanction to the inspecting staff of the Municipality at any time.

(vi) The permission granted by the Municipality for erection, exhibition and affixation of
advertisement hoarding shall be time specific and after expiry of period of permission, the
concerned person, authority and agency shall be liable to remove the same forthwith failing which
the same shall be removed by the Municipality at the risk cost and responsibility of the person
concerned. In addition, the Authorised Officer shall impose penalty at the rate of rupees 500/- per
day and amount shall be recovered from the concerned as per the provisions contained in Section
87 of the H.P. Municipal Act, 1994.
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(vii) In case the advertisement hoarding is affixed on the private land or building including
shops and the person concerned have failed to release the amount of fees to be paid to the
Municipality on account of such sanction, the Authorised Officer in addition to the aforesaid
penalty shall take steps to withdraw civic amenities granted in favour of the person concerned and
also to make request to concerned authority for withdrawal of sanction/recognition granted by them
in favour of the person concerned.

(viii) The size of the hoarding shall not be more than the size as fixed by the Municipality
and all the advertisement hoarding shall be installed in the specified area and no hoarding shall be
installed in heritage area or in valley side above the road level and on the roofs of the buildings. All
the hoardings must be installed, erected in a way so as to preserve the aesthetics, scenic beauty and
the view of the hills.

(ix) No advertisement hoarding shall be erected on sharp and blind curves and should not
be located in oblique to the road on any natural water source, tree, water line, Municipal drain, fire
hydrant and on garbage container and at a place where it effects the growth of flora etc.

(x) No advertisement hoarding shall be permitted within the restricted area except the
advertisement hoardings to be installed by the specific orders of the State Government for a
particular occasion.

(xi) The Authorised Officer in the exceptional circumstances or in the larger public interest
may permit any person, authority or agency to erect, exhibit or affix the advertisement hoardings
pertaining to social or State and National interest matter only for a period of 7 days in any area
including Core/Heritage area.

(xi1) No advertisement hoarding in contravention of any law, rules norms, notification or
direction issued by the State Government or by the Municipality shall be erected, affixed and
installed within the limits of Municipal area. Further the directive issued by any Court of law in this
regard shall be binding upon all the concerned.

5. Rates for affixation, erection and installation of advertisement hoarding.—The
rate shall be notified/fixed by the Municipality for affixation, erection and installation of
advertisement hoarding from time to time and the same shall be notified to the concerned seeking
such permission.

6. Duties and responsibilities of the applicant.—(i) It shall be the duty and
responsibility of the applicant to make available all the sanctions/ permissions granted by the
competent authority to the said person, authority or agency to whom such permission has been
granted by the Municipality and to follow the instructions/guidelines issued by the Municipality or
by the Central/State Government in this regard from time to time.

(i1) Whosoever is found affixing, erecting and exhibiting the advertisement hoarding at a
place other than the places so approved for such purpose and in contravention of conditions
specified by the Municipality, in such sanction the person, authority and agency shall be liable
jointly for penalty under these Bye-laws in addition to the penalties already provided under the H.P.
Municipal Act, 1994.

7. Compounding of offences.—All the offences punishable under these Bye-laws may,
before, the institution of prosecution, be compounded by such officer as may be authorized by the
Municipality or its Authorised Officer in this behalf, on payment of such sum as may be specified
by such officer under these Bye-laws.



RISTY=, fHTerdl Uael, 05 [, 2026 /15 USS, 1948 3895

8. Offences to be tried summarily.—The offences which are not compounded shall be
tried in a summary manner by the Special Judicial Magistrate 1st Class having jurisdiction of the
Municipal area as per provision contained under law.

9. Penalty.—(i) Whosoever, is found guilty of affixing, erecting and exhibiting the
advertisement hoarding at a place other than the place(s) specified/notified by the Municipality the
rate of penalty shall be 15/- per square feet per day to be calculated from the date of
erection/affixation of such unauthorized hoarding and till its removal by the concerned or by the
Muncipality.

(i1) In case of repeated violation and the person concerned failed to release the due amount
including penalty to the Municipality within a period of 15 days, as the case may be, he/she shall
also be liable for disconnection of water, electricity and others civic amenities and the Municipality
may request the competent authority for withdrawal of recognition and registration, if any, granted
in his/her favour including withdrawal of building sanction granted in favour of the owner
concerned if such unauthorized hoarding is found erected upon the building concerned.

10. Repeal and Savings.—The scheme regulation, bye laws if any, relating to affixation,
erection and exhibition of advertisement hoardings is hereby repealed. Anything done or any action
taken under the said scheme, bye laws and Regulations the same shall be deemed to have been done
or taken under the provisions of these bye-laws.

Sd/-

(SANDEEP KUMAR),
Executive Officer,

Municipal Council, Parwanoo.
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vy —<r= fafer ufase & IRT|

Y 3aleld H UT SIS hH:
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3. o Ruré
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fSra afdasd & <eilv Rig g3 50 997dl, M g7, S[heR gelrs], Iu—dsdld Jarl,
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g O o Ruie S Rrar doiiexer o T 4 AfPeRT gwT q (U FHo—uF Sl f&H®
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vy —r fafer ufase & IRT|
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g IS Y A8UICGR 9 BRIBRI JUSIUPBRI, Iu—aguiid Jar],
fSrerm =, Rwraa vow
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3 ST Ud U Uad dehe], [Ahr Gue Il BRCIGEIC

vy —<r= fafer ufase & IRT|

9 IfTAd H ITHATSANIGR] (A10) Heled IR & DRI Joidhd AT 3071 /2026
faHT® 27—04—2026 & ATIH | YT SIATAST HHAIT:

1. Rfer ooliexvr (G99 @ 99g) =8 Rfecdr Jferl @/ & daied uF
H=T—HFW-B&D/CMO-CBA/2025/8753 f&=1ids 24-04-2026.

2. [UY-—UF

3. o Rure

o amafesT sl dHeer <dl g1 30 g@qd, Faril Ta =gde, SIher ddhd],
IU—dediial ge, frel =, fRard v @1 o= [y &= sroi 9 b siferg &S
P Y B g T | URVAEHY GATId ST YoidhRoT IORER H AMAfedT SHdT HHerer <dl g
# Y@ P T UG o ol 7 gall 8, Sl FRMGER 1fard 21 39 v @) gfic emg—u3 9
SR S RUIE S O Uolieryl o6 Ud Jg ARBRI ol o U GHIO—UF Ol f&HTh
27—04—2026 HI ST AT B, IAH I ¢ |

37 AIATIRYT BT 9 AfCH & Arad | Grod fhar Srer 7 & sl Swerer <d =
s gEcd, Faril A FGdhe], SHER ddhe], SU—dsdld YR, e e o o fafer
01—07—1960 ST Td Hg USRI SMAFTIH, 1969 @I €RT 13(3) & UYrdem=l & f=<id Y=mad |
[T ARG AT RTAT GSITdR0T (T7H Td Q) ERT AN Tol BT & 3MQel UIRd
S 1 FR fft &1 5l ff R @ S MUy B a1 98 39 Icled # A (S¥AER) @
TP A8 b WA gaIg 1000 A A 500 dof TP AU AR qof dral Aol @ | FeiRa sm@fdr
H Uiy 9 A B GRA H ACHT AT HHeIe <dl PA A g@ad, Al T Fgdhe), SIhER
gl DI ST [ AR AT § Tl B d 3N UIRd BR QU 16 |

<31 I B 0 R DI W SR 9 HIBY JAaTeld Afed SINT 83l |

AR | BERT / —
FRIBR TUSTIRIBNY,
IU—dgdd &N, St = (fRovo) |

g ISTe g TBdUIeaR U4 PRGN SUSIRIBN, SU—dsdle e,
et =, f2amaa e

3N a9 HAR YA &1 |d M, T YeRars, S[heR A9es, Iu—dgdrd Jan, Nrer ==
(fRowo) T |

ERIEI

I SEdT U T JaId A96s (b gus ] - yfoarar |

v —ycg {3y ufdse == IR |
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9 3METAd H SU—HUSANTBN! (0) Heled ol & BT Jsoidh AT 4454/2026,
a1 19—05—2026 & AEIH | UTG SISl HAL: (1) FTAT GSlaRvT (1 va 9g) Je Fafhean
AEBR TR & BT IF—HAT HFW-B&D/CMO-CBA/2026/10510, 3T 18—05—2026,
(2) T UF EEd (3) TUA UH qIRTEIAE <8 (4) 9 RUE (5) Iursrdm yAOT-u= (6) AfId
RuIe ¥ amdee 5 a9 |AR GF 51 Fd M, Td TERArs, SIPER A9hs, Iu—dedid
g, e = (f2ovo) & aTeT S S WO Y J9al M U™ UARd AEes bl g ffer
frsl oRU ¥ dad e § Tl IR ¥ ® T8 | URUITRAG®Y UErgd qog UoiiaRol
MR ¥ e & IT&T 1 99 a5 Y3 g9al 9 TM J9Rd d9ee ol 9g [ g5 7 88
2 ol AR e & | 59 fawa 1 gfte |fye Rud 9 ot 9g Ruie 1 Rt gofiaror
T Td {4 AR FHT T T THO-UF Sl faid 13—05—2026 BT SINI AT B, SHH DI T |

31d: WAAERYT BT 39 ACH & Aegq I iod fbar omar g & s 99 9= g3 g9l
M UM TEEd aee Su—dsdid gE, STl o 1 & gg Al 17—-01—1997 59 Ud 7Y
TOIRoT AR, 1969 @1 €RT 13(3) & WIGEMi & Ifavid Udad & rafid STf¥eld 3ferdr
T USTRYT (1 Td 9Q)) R IWeld # &l v & 3Ny Uikd fhd M 21 R f&sh &t
fodl UBPR & HIs AMURT BT O 98 SH ISTaAd H Alfed (S¥AER) & Udb A8 & HIax AU+
MUY ot dvar AhaT & | FuiRa srafy # iy 7 oM @ JRd # mded & <rar o 919 9=
93 &l M UM UARd A9es @ g9 [ aRfd eifieig § g9 wRA @ QY |fad I
TIId AIwe d UIRd &) &I SITe |

ST fRATD DI A FEIER g HIBR AaTeld Ald SR 83T |

AR | FAEIRT / —
I TEATER Ud BIIBRI GUSIEIBNI,
IU—dedid @, [t = (fRovo) |

9 3o FEId TRl §d dediacer g8, foier @@, ffamEe uewr

IH], fRAMe Ul ogredl |

T ——3MER BT WR Uog] & IoIY Ueeld! GO PR aR |

RIE, NTaT =T, fBarael Ucer J afded uF Uel fhar 2 b e a1y e gew!, URaR e,
YR PTS, MY YAI-UF $H AR A YR [har g & IFaT g 96 deardl &1 74 JATER
BIS W Uog] GOl B3N &, Sil TeId foRdl AT & SAPBI He! 1 Uoddd! & Gl URAR Tbel H ol
g

31 UTRIAT T 3ded Us 7Y &9 gl WIBR B 8¢ 59 3IABR §IRT 3MH ST DI
gfaa fear simar 2 6 afs ot @fda o wishn & g3l &1 9/ 9MR &€ H §o%d &3 ai
Pl YR T SOR TF TaRIST & o IATdad g ddhlefdd ¥ 9 $908R & UHeE & fafdr
SR 15 & & WIaR Fag 10.00 oI M 5.00 qoT T AT SR /YIRS YT BT Fhdl & | 915
AR U= T e 1 SR 81 g1 SITQIT G UTiRIAT @7 gail &1 A1 R dre R GOkl
fopar SR |

g 3IATR TAR TWIER 9 HIER A&Teld H ATl 19—05—2026 DI SINT 3Tl |

AER | FERIS FHTRdl fgdg Siof,

TRIE, ST =, fedraet gaer |
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9 reTerd 4 fder IHi, fRowowo, SU—Hvsd SUSIRIGRI “RAR, Rt @ (f@ovo)

SAT GheH! —STq Td g YSiThRol AN Rl : 27—06—2026
(Birth and Death Registration)

o™~
IHT, TedTdel UQTT |

ERIE

o~
RPN TeHdel Ul |

S sl GO <dl el s gu T, ARl Ta ges, SieeR A, dgdrd
TWRAR, R =, fRaae ueor 7 U™ dard #19, ferT @ve wRAR, Rterm @, amaa uer
H U A BN A BT S USIeRY (T A 14—06—2011) TS HRA Bq SERKIER! &
FHET U UF WA AT €| R [ad S USR] R i ARy ar o\ S
BT fhefl YR BT SOR /TR & a8 i 27—06—2026 HI UT: 11.30 §91 BIOR 2&Ted
BIHR 3O JoR / YaxTol UL & | IO/ TaRTol U 9 B & JqRA A HrIdrel YhaRwl A o
TS ST |

o1 e 27 HS, 2026 Bl WX SRR T A 3ISTold gRT SN fhar a7 |

AR | FEIEIRT / —
(e ), fRomowo,

SU—HUSH GUSIIBNI,

AR, RSt =war (Rowo) |

In the Court of Sh. Anil Kumar Bhardwaj, Marriage Officer-cum-Sub-Divisional Magistrate,
Dalhousie, District Chamba (H.P.)

In the Matter of :

1. Shubham Rana s/o Sh. Sunil Dutt, r/o Village & P.O. Banikhet, Tehsil Dalhousie,
District Chamba (H.P.) Age 32 years.

2.  Renuka d/o Sh. Madan Lal, r/o Village & P.O. Jandoli, District Hoshiarpur (PB) age
301 years .. Applicants.

Versus
General Public

Subject.— Application for the Registration of Marriage under section 16 of the Special Marriage
Act, 1954.

Shubham Rana and Renuka have filed an application alongwith an affidavit in the court of
undersigned under section 16 of the Special Marriage Act, 1954 stating that they have solemnized
their marriage on 11-10-2021 and that they have been living together as husband and wife since
then. Hence their marriage may be registered under special Marriage Act, 1954.
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Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
writing before this court on or before 24th June, 2026. After that no objection will be entertained
and marriage will be registered.

Seal. Sd/-
(ANIL KUMAR BHARDWA)),

Marriage Officer-cum-Sub-Divisional Magistrate,

Dalhousie, District Chamba (H.P.).

g QT Y TEUIeGR U9 SISN SUSIUPR], Su—dedie ga,
e =, fearaa e

ST Aigell G 0 =TI, Fardl T §9ell, STheR Adhe], SU—dsdid g, forar ==
(f2owo) e |

A
M ST Ud UM UArId dbe], [dhT Wus =T - yfcrard |

fovg —o=1 fafr ufde &= IRT|

S IRTAd W SU—HAISATTDBRI (10) FEGd TRT & BRI JBIdhd AT 4678/2026,
a1 25—05—2026 & WA | UT< SISl HA: (1) Tl Goliaxor (1 vd 9g) g fafdhean
JAEBRT T & BRI TF—AT HFW-B&D/CMO-CBA/2026/17038, f&Tis 20—05—2026,
(2) Tuer gz (3) S Rure, e mafddr sl dear g1 2 Jal, Faril Tia §wrel, Srher
o] SU—dedlal Javl, 7l = (Bovo) @1 o ffYy gl SRol 9 uard eifelg H &<l
PR B TS © | URUITREGHRY UARIT S USliRYl RGReR H Jfrdfasr sl disar gain i
!, FEr Ma STl SIPER T, SU—dedid YRl BT M UG o fAfY g5 7 831 © S
TR iffar B 1 59 v &1 gfe wug—ua @ IR o= Rué St Rrar gofieser 991 ue
g BRI T 7 30 FHO—UF ST QA6 25-05—2026 BT SR GAT 8, SAH @1 3 |

31 AR Bl g9 AIfed & wrgd 9 gfaa far siar € & smafeawmr dear g sh
eI, TFaril T A, STHER Fdbel, SU—asdld YR b o Al 18—11—1985 ST Ud Hg
TOlIRoT AR, 1969 @1 €RT 13(3) & WIGe=i & Ifavid Uad & Hrafid STf¥eld 3ferdr
RTET USIRYT (1 Td 9<)) R IWeld § &9l & & My Uikd fhd M 21 R f&sh &t
fhdT bR @1 BIg 3MURT 81 O 98 9 3fQTald H AMCH (SIABR) & T A8 & WAk gag: 10.00
A W 5008 gl T AU AR GOl PHRAT Febell © | GRS 3rafer # Maiy 7 S &l R 4
T Sl gl g2 s =obl, Fari Ta §ell, SHeR dadhe], Su—dedid g, e
T (fRowo) &1 o1 fafdr awafaa ool # €51 & @ 3MeeT uIRkd &R 3y SITe |

<1 I B 0 1 R DI W BWIER g HIBY JAaTerd Afed SINT g3l |

e | AR / —
I TEATER Ud BIIBRI GUSIEIBNI,
Iu—dedid &, frelr = (f2ovo) |
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9 IQTerd WES FHIEdl fgdig S, Su—asdiel fer, Rrem goeg (Rovo)

foret <o 804641 /2026 faTier FRSIRM : 04—05—2026 arrg ueft : 20-06—2026

STATT HbeHAT - galvl Hed M

s I R g3 o Sl IM, Faril 79 T, STeER §R18, Su—dgdld MR, e
Foel (fBovo) |

JMH ST C HIBEIIH |

TR T —U/S 35 AT 37 fRAMIS URe Y—IToid SARM, 1954 & JI=d a1ad 9 GORI R |

s I A g3 o &l M, Faril 79 e, STeER §RI8, Su—dedld R, el
Foo] 7 SEBEIEN! & AT H Udh URIT—U7 7Y W0T—UF g J WAl Aled UK [dam
g, R avi= frar mar & 5 S w9 Iora e Bid) die § IWa forar war 7, Sife
T Tof 8o 8 Wafdh SAd 9M WM RiE 2| UM darad dic & Rare, da Rars, JmR a8,
I BrS, U9 e aT yga-—ua § Y@ g g3 &0 S M@ &S 21 3/ ureii 7 Iuer A
RIGIE AfelRg BIE! dic H I I3 31 Hiel M & UM R I 68 g3 31 Hieh M go
FRA B ML A B |

3d: 39 S¥ABR & ARIH A WaWHRU b gfad fear oiar g f6 afe fedr afed o
RISIE AfelRg BIE! dlic # I I3 31 Hiel I & WU R I 68 g3 31 Hieh I go
PR IRT PIg Soik / TaRIST BT Al a8 TATAd / dbletad arig Uefl 20-06—2026 &1 UTd: 10 §o
3 3rETAd H BIROR BIa) JUAT IR/ TaRTSl U R Adhd & | SR IRSTOR UhdRhT Hridrer
AT H S Sl PRd o AW BT R § M §oR &3 & 3fe¥ Uik &R 3
ST |

T SIATR IS [ 22—05—2026 P A BTHIER 9 AR Afed AT A SR 53T |

e | FXATEIRT / —
EId ARl fgdia Sof,
Iu—aedie e, el feef (Bovo) |

g QT WEd FHEdl g of), Su—asdia frer, e g (fRovo)
fasTer so 804635 /2026 QT ARSI3M : 04—05—2026 IRRG Ul : 20—06—2026

ST HheHT - galvl Hed -MH

8 M HOT g &7 for x@, FER 9 eMiE, SIeER WRE), Su—dedid FRerR, e
Boel (fBovo) |

SIEESEI  THRIBEITH |
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ORI U —U/S 35 AT 37 fRHMEIS UQe Y—RToid SfARM, 1954 & JI=id a1ad 9 GORI R |

s XM PO gF &1 fJon M, FaRi T e, SR wRdl, Su—dsdld MR, e
Poc] 7 SEBEER] & AT H Udh URIT—U3 7Y T0T—UF g J Kol Aied URId [haT
2, forad avie fama T ® % S9e far &1 9 Iora ifiere wrdl Riedl # 9] forar T g,
S Terd TSt g § afds 99 fdr &1 am for W 2| 39 darad e & Rare, d@
Reprs, AER B, A B, U9 Bre oMl Uga=—ua ¥ M He g &1 fJom ¥ IS 2| 3@
urefl =1 Jue AT &1 A IoRd AferRg BT Riesl | 4] & Id R A0 (M §Od R B
SICN I

3d: 39 SYABR & ARIH W FAWHRU b Jfad fHar oin g fb afe e afed a1
RIS el W] RIes! # M 63T g3 &1 div] & W9 W IMaheE g3 &1 fJom I/ g
PR IRT PIs Soik / TaRIST BT Al a8 AT / dbletad g Uefl 20-06—2026 &1 UTd: 10 §o
T 3rETAd H BIRR IR YT IR/ TaRTSl U9 R Adhd & | SR IRSIOR UhdRbT STl
A H TS S B oG 3fWeRkg BIel @R H M GO &6l -1 & 3Me URkd &R
S |

T SIATR IS [l 22—05—2026 P A BHIER 9 AR Aled AT d SR 53T |

AER | FEIRT / —
WEId ARl faca Sof,
Iu—aedle feer, el fee] (Bovo) |

9 QT WEG FHEdl fgaa Sl Su—asdiel AR, Riem goeg (Rovo)

ffIaT S0 8046437 /2026 faeip ARSI : 11—05—2026 SIFECIREIE
22—06—2026

ST HheHT - galvl Hed -MH

2 Tl 5 g3 1 BEY] M, ARl T gR18, SThER gRI8, Iu—dsdla e, forer

Foel (fBovo) |
T

CIEACERI  BRIPEITH |
TR U3 —U/S 35 AT 37 fRHMd UQe XTI SAARM, 1954 & JA=d a1ad 9 GO R |

2 GTell < Y3 A Ay ¥M, IRl 79 gR18, SThER grI8, Su—dedie R, forer
Poc] 7 SEBEIER! & BT H UPH URIF—UF 7 W0T—UF g J KAl Aled UK [daT
2, R g far o 2 f S|ar W o sifierd I die # e g forar T g,
Sl eI &Sl G © Sidid IFBT A9 Tl 9% YA =l BMY] M & | I Yadd gRI8 &
Repre, 9o Repre dom ugar—ua d &1 < ol © | 3@ Uil -1 31 M oRd el
Bl dic § @A I8 & W R BTl T8 GO Bl & A A8 ¢ |

3 39 S¥ABR & ARFH A WaWHRU b gfad fear oirar g 6 afe fadr afed o
RISTRE AR B! dic § &I o< g3 4 BMY) M & WM R BTl 95 93 &1 BHg] M
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T B IRT By Solk /RIS 81 Al 98 SRATeIa / Jahletdd arg Uil 22—06—2026 HI UTek:
10 9T 9 ASTAAd H BIVR BIHR AU SO/ YaRTST UL PR Adhd 8 | TR IR TehaRwT
PRIATE] 3l H g Sl PR oG Al BT FeR H 9 ORIl &6l B & A UIRd

PR ey oe |

T SIATR IS [ 22—05—2026 P A BTHIER AR Aled AT A SR 53T |

AR | FXRIRT / —
WEId AR faca SIof,
Iu—aedie feer, el feef (Bovo) |

g QT WEe gHEal g Sof), Su—asdier frer, e goe (fRovo)
figet o 804634 /2026 faIeh ARTIRM : 04—05—2026 IRRg el : 20-06—2026

ST HheHT - galvl Hed MM

s IS XM YF A1 Aiedd M, FErdl Wa IEiE, STeER wRdl, Su—dsdd R, e
Bl (fBodo) |

JMH ST C HIBEIIH |

orefer U= —U/S 35 A1 37 f2Hrerel Uel Y—RToka AR, 1954 & fiid drdd A GORIT N |

£ IS XM gF AT Aiedd M, Fardl W s, SThER wRdl, Su—dsdld RerR, e
Hool (fRoW0) -1 BN & BRI ¥ b URM—UF 79 qUF—0F 9 J el died
gd fhar &, SraH auie far war 2 b S9a fUar &1 M 1o JAfieRkd BIeT °1¢ § Alcd!
forar T 2, SNfe T <of gonm & STafes Swa i &1 9 A\res M 2 | 9 dEnd Rieel &
Rare, 9 RabTs, AMER HIe, L BTs, U9 Bl Al UgA—U= H Ao M F 41 Alcdd IH
TS 2| o/ ureft 71 Srue far @1 AW Iora siferE Wil Rl # Hiea & ved W Ald |
GO PR B QY A8 & |

3[d: 39 S¥ABR & ARIH W WaWHRU b gad fear oiar g f6 afe fedr afed o
RIGIE 3Weg BTel Reg! # Il M gF 50 HicTd! & WIH WR Mol M A A dAiddd M
TR B IR Blg SR/ YaRTSl 81 Al 98 AT / IbTefa- dRiRg Uil 20—06—2026 HI UTT:
10 991 39 IQTAT H BIRVR BB AUAT IR/ TaRIST YT IR Fohdl 8 | IR ARSI TehaRwhT
PRIATET A H TS S B oG 3fWeid BT MR # T/ ORI ol B & M9 uIRkd

HR fay o |
T SIATR IS [l 22—05—2026 P A BHIER 9 AR Aled AT A SR 53T |

AER | FATEIRT / —
TErId aHedl fadra sioft,
Iu—agdid FIeer, f57erm gogg, (Bovo) |
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g IQTerd WEG HHTEdl fgag Sof, U dediel fer, Rrer goog (fRowo)

foret <o 804642 /2026 faTier FRSIRM : 12—05—2026 arrg ueft : 20-06—2026

STATT HbeHT - galsl Hed MM

ST <fawsT <l g1 & <@ @, Faril Mid goo, SIHER A, SU-dgdrd MeR,
fS1et dee]. (FRoYo) |

SIEESEI  THRIBEITH |

o 9= —U/S 35 AT 37 f2HTerel Uael Y—RToiRa JAMFRE, 1954 & =id dr9d A1 GORI AN |

S qfdwsT <dr g1 0 S s, aril d goe, SthER drl, Su—dgdid e,
T Feel (BoWo) 7 el & SR H e YA 7Y AYF—uF 9 3 SRdall
Afed g fdar g, RraH auie fean = 2 6 S99 f9ar &1 M o 1ol ®IST Uetal H
WH g5 fodl AT 8 Siifd Tad &l 8ol © oidfch S9a [Udl & 919 <o I & | I ard
oS B Rare, §6 RFTS, R @1e, IeH Fre, U9 Hre g ggaH-ud § <fdr <dt g
1 TH TS SOl 2| @ WA 7 e fAT @1 AW Ioa e WIS Telel H W g @
R R TH T8 GO B & AR AR T |

3 39 3¥ABR & ARIH A WAWHRU & gfaa fear siar 2 fe afe fasi afea o
ST Afeld HIST Terd! # fawsT <l g+ W1 o< & WIF R ¢ o< oW &Y aRkT
PIs SOR /TARTST B d I8 3Tl /Iblaid- aRig Usll 20—06—2026 &I UId: 10 §o 39
JETAd H BIOR IR AUAT IR/ YaRTST UL B Fhd & | TYRA ISR THaRHBI HRIATE]

3T H TS ST HRas Mo AW BICT fFer # 9M ol & Mae uRd o= g e |

T SIATR IS [l 22—05—2026 P A BHIER g AR Aled AT A SR 53T |

e | FXTERd / —
WEId ARl fada Sof,
Iu—dedle R, f7elr feeg (Bovo) |

In the Court of Tehsildar-cum-Executive Magistrate Shimla (Urban), District Shimla (H.P.)

Smt. Nanita w/o Sh. Naresh Kumar, r/o Village Karalash, P.O. Kansakoti, Tehsil Rohru,
District Shima (H.P.) .. Applicant.

Versus
General Public .. Respondent.
Subject.—Application under section 13 (3) of Birth and Death Registration Act, 1969.

Smt. Nanita w/o Sh. Naresh Kumar, r/o Village Karalash, P.O. Kansakoti, Tehsil Rohru,
District Shima (H.P.) has preferred an application to the undersigned for registration of date of birth
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of her daughter namely Navya (DOB-24-07-2013) at Kamla Nehru Hospital Shimla, Tehsil &
District Shimla (H.P.).

Therefore, through this proclamation, the General Public is hereby informed that any person
having any objections for entry of date of birth mentioned above, may submit his objection in
writing in this court within 30 (Thirty) days from the date of publication of this notice in official
Gazette. No objections will be entertained after prescribed period and application will be decided
accordingly.

Give under my hand and seal of the court on this May, 2026.

Seal. Sd/-
Tehsildar, Shimla (Urban),
District Shimla (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :

1. Sh. Joginder Singh age 70 years s/o Sh. Tota Ram, r/o Village Kot, P.O. Chamiari,
Tehsil Bangana, District Una (H.P.).

2. Kirishna Devi age 58 years d/o Sh. Om Parkash, r/o Village Haluwal, P.O. Pampur
Jhanjowal, Tehsil Garshankar, District Hoshiarpur (P.B.) .. Applicants.

Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of the Special Marriage
Act, 1954 (H.P.).

Sh. Joginder Singh s/o Sh. Tota Ram, r/o Village Kot, P.O. Chamiari, Tehsil Bangana,
District Una (H.P.) and Krishna Devi d/o Sh. Om Parkash, r/o Village Haluwal, P.O. Pampur
Jhanjowal, Tehsil Garshankar, District Hoshiarpur (P.B.) at present wife of Sh. Joginder Singh s/o
Sh. Tota Ram, r/o Village Kot, P.O. Chamiari, Tehsil Bangana, District Una (H.P.) have filed an
application alongwith affidavits in the court of undersigned under section 15 of the Special
Marriage Act, 1954 that they have solemnized their marriage on 20-10-1985 at Village Kot, P.O.
Chamiari, Tehsil Bangana, District Una (H.P.) and they are living together as husband and wife
since then. Hence, their marriage may be registered under section 15 of the Special Marriage Act,
1954. Therefore, the general public is hereby informed through this notice that any person who has
any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 08-07-2026, after that no objection will be entertained and marriage will be
registered.

Issued today on 29th May, 2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.
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CORRECTION OF NAME

I, Anita Devi w/o Sh. Banit Kumar Chandel, r/o V.P.O. Bagwara, Tehsil Bamson at Tauni
Devi, Distt. Hamirpur (H.P.) declare that in my son Naman Chandel's birth certificate, my name
has been wrongly entered as Anita Devi alias Anita and my husband's name has been wrongly
entered as Banit Kumar Chandel al/ias Banit Kumar. Whereas, my correct name is Anita Devi and
my husband's correct name is Banit Kumar Chandel. Please correct in my son's birth Certificate.

ANITA DEVI
w/o Sh. Banit Kumar Chandel,
r/o V.P.O. Bagwara,

Tehsil Bamson at Tauni Devi,
Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Vitu s/o Sh. Chunia Ram, r/o Village & Post Office Paprola, Tehsil Baijnath, District
Kangra (H.P.)-176 115 declare that my name is Bittu entered in my Aadhar Card. Whereas, in the
all other government documents, my name is entered Vitu. Vitu and Bittu are the same person. All
concerned please may note.

VITU

s/o Sh. Chunia Ram,

r/o Village & Post Office Paprola,

Tehsil Baijnath, District Kangra (H.P.)-176 115.

CORRECTION OF NAME

I, Mehari w/o Sh. Hadu Ram, r/o Kathalag (350), P.O. Padhiun, Distt. Mandi (H.P.) declare
that my correct name is Mehari and wrongly recorded in my Aadhar Card No. 8881 2019 6983, as
Bhori. All concerned note it.

MEHARI

w/o Sh. Hadu Ram,

r/o Kathalag (350),

P.O. Padhiun, Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Shubh Karan aged (18) s/o Shambhu Kumar, r/o Ward No-7, Indra Colony, Jawalamukhi,
P.O. & Tehsil Jawalamukhi, Distt. Kangra (H.P.) declare as under that my name Karan & father's
name as Shambhu is wrongly entered in my Aadhar Card. But my correct name is Shubh Karan and
father's correct name is Shambhu Kumar. All concerned note it.

SHUBH KARAN

s/o Shambhu Kumar,

r/o Ward No-7, Indra Colony, Jawalamukhi,

P.O. & Tehsil Jawalamukhi, Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Bhotan Devi w/o Shri Milap Chand, r/o Village & Post Office Tarehal, Tehsil Baijnath,
District Kangra (H.P.)-176 063 declare that I have changed my name in my Aadhar Card No.
6819 8484 6123, from Bhonta Devi to Bhotan Devi. All concerned please may note.

BHOTAN DEVI

w/o Shri Milap Chand,

r/o Village & Post Office Tarehal,

Tehsil Baijnath, District Kangra (H.P.)-176 063.

CHANGE OF NAME

I, Urmila w/o Late Nihal Chand, r/o Vill. Rantari, P.O. Seema, Tehsil Rohru, Distt. Shimla
(H.P.) declare that I have changed my name from Guddi Devi (Old Name) to Urmila (New Name).
Note the relevant information.

URMILA

w/o Late Nihal Chand,

r/o Vill. Rantari, P.O. Seema,
Tehsil Rohru, Distt. Shimla (H.P.).

CHANGE OF NAME

My name is Lata Devi Vaidya w/o Sh. Satya Dev Kashyap, r/o House No. 82, Old Housing
Board Colony, Phase 1, VTC Shaprun (653), P.O. Saproon, Distt. Solan (H.P.)-173 211. I declare
that I have changed my name from Lata Devi Kashyap to Lata Devi Vaidya.

LATA DEVI VAIDYA

w/o Sh. Satya Dev Kashyap,

r/o House No. 82,

Old Housing Board Colony,

Phase 1,VTC Shaprun (653),

P.O. Saproon, Distt. Solan (H.P.)-173 211.

CHANGE OF NAME

I, Tushar Agasti s/o Sh. Pitamber Dutt Sharma, r/o Vill. Chabhacha Khurd (700),
Tehsil Kasauli, Distt. Solan (H.P.) declare that I have changed my name from Tushar Agasti to
Agasti Tushar. Please note all concerned for further.

TUSHAR AGASTI

s/o Sh. Pitamber Dutt Sharma,

r/o Vill. Chabhacha Khurd (700),
Tehsil Kasauli, Distt. Solan (H.P.).
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CHANGE OF NAME

I, No. 4008115F Hav. Rakesh Kumar s/o Sh. Prem Chand, r/o Village Pandal, P.O.
Badhokhari, Tehsil Ramshehar, Distt. Solan (H.P.) declare that I have changed my daughter’s name
from Jeeva Thakur (Previous Name) to Jeevika Thakur (New Name). All concerned please note.

RAKESH KUMAR

s/o Sh. Prem Chand,

r/o Village Pandal, P.O. Badhokhari,
Tehsil Ramshehar, Distt. Solan (H.P.).

CHANGE OF NAME

I, No. 4008115F Hav. Rakesh Kumar s/o Sh. Prem Chand, r/o Village Pandal, P.O.
Badhokhari, Tehsil Ramshehar, Distt. Solan (H.P.) declare that I have changed my son’s name
from Aniket Kaushal (Previous Name) to Aniket Thakur (New Name). All concerned please note.

RAKESH KUMAR

s/o Sh. Prem Chand,

r/o Village Pandal, P.O. Badhokhari,
Tehsil Ramshehar, Distt. Solan (H.P.).

CHANGE OF NAME

I, Dom Raj aged about 45 years s/o Sh. Som Krishan Sharma, r/o Village Dhar, P.O.
Mahog, Tehsil Karsog, Distt. Mandi (H.P.)-171 304 declare that I have changed my son’s name
from Baby of Kaunra Devi (Old Name) to Divit Sharma (New Name). All concerned please may
note.

DOM RAJ

s/o Sh. Som Krishan Sharma,

r/o Village Dhar, P.O. Mahog,

Tehsil Karsog, Distt. Mandi (H.P.)-171 304.

CHANGE OF NAME

I, Pyara Singh Thakur (New Name) s/o Late Sh. Mehar Singh Thakur, r/o Thakur Niwas
Inder Nagar, Dhalli, Shimla-12 (H.P.) declare that I have changed my name from Thakur Piyare
Singh (Old Name) to Pyara Singh Thakur (New Name). All concerned please may note.

PYARA SINGH THAKUR
s/o Late Sh. Mehar Singh Thakur,

r/o0 Thakur Niwas Inder Nagar,
Dhalli, Shimla 12 (H.P.).
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CORRECTION OF NAME

I, Gobind Ram s/o Sh. Saran Pat, r/o Village Damahed, Tehsil Sadar, Hanogi (456), P.O.
Mabhogi, Distt. Mandi (H.P.) declare that my correct name is Gobind Ram and wrongly recorded in
my Aadhar Card No. 8090 5284 9210 as Govind Ram. All concerned note it.

GOBIND RAM

s/o Sh. Saran Pat,

r/0 Village Damahed, Tehsil Sadar, Hanogi (456),
P.O. Mahogi, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Kumari Janvi d/o Sh. Rajesh Kumar, r/o Village Dakho, Teh. Kalpa, Pawari (41/1),
Kinnaur (H.P.)-172 107 declare that I have changed my name from Kumari Janvi to Janvi. Please
note all concerned for further.

KUMARI JANVI

d/o Sh. Rajesh Kumar,

r/o Village Dakho, Teh. Kalpa, Pawari (41/1),
Kinnaur (H.P.)-172 107.

CHANGE OF NAME

I, Rita Devi w/o Sh. Sunil Dutt, r/o Khaldana Daron Deoria (347), Sirmaur (H.P.) declare
that I have changed my minor daughter’s name from Bhunika Sandhu to Bhumika Sandhu. Please
note all concerned for further.

RITA DEVI

w/o Sh. Sunil Dutt,

r/o Khaldana Daron Deoria (347),
Sirmaur (H.P.).

CHANGE OF NAME

I, Kiran Devi w/o Sh. Ashok Singh, r/o Madhesh Pajerli, Vill. Madhesh (325), Sirmaur
(H.P.) declare that I have changed my minor son’s name from Baby two of Kiran Devi to Tanish
Thakur. Please note all concerned for further.

KIRAN DEVI

w/o Sh. Ashok Singh,

r/o Madhesh Pajerli, Vill. Madhesh (325),
Sirmaur (H.P.).
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CHANGE OF NAME

I, Mayank s/o Sh. Lamber Singh, r/o V.P.O. Seema, Tehsil Rohru, Distt. Shimla (H.P.)

declare that I have changed my name from Manyak (old name) to Mayank (new name). Note the
relevant information.

MAYANK

s/o Sh. Lamber Singh,
r/o V.P.O. Seema,
Tehsil Rohru,

Distt. Shimla (H.P.).

CHANGE OF NAME

I, Babuli Charan Rout s/o Sh. Gopila Nand Sarswati, r/o Village Malghota, P.O. Kharanal,
Tehsil Baijnath, Distt. Kangra (H.P.)-176 115 declare that I have changed my name in my Aadhar

Card No. 4909 2893 7431 from Ram Saran Dass to Babuli Charan Rout. All concerned please may
note.

BABULI CHARAN ROUT

s/o Sh. Gopila Nand Sarswati,

r/o Village Malghota, P.O. Kharanai,

Tehsil Baijnath, Distt. Kangra (H.P.)-176 115.

CHANGE OF NAME

I, Rajneesh Dhiman s/o Sh. Dev Raj, r/o Village Nadiana Rangrian, P.O. Jhaniara, Tehsil &
Distt. Hamirpur (H.P.) declare that I have changed my name from Rajneesh to Rajneesh Dhiman. I
shall be known as Rajneesh Dhiman for all purposes in future. All concerned please note.

RAJNEESH DHIMAN

s/o Sh. Dev Raj,

r/o Village Nadiana Rangrian,

P.O. Jhaniara, Tehsil & Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Juk Ram s/o Sh. Chander Bahadur, r/o Village Bashad (95) Deothi, Tehsil & Distt. Solan

(H.P.) declare that I have changed my minor son's name from Shubham to Shubham Budha Magar.
Please note all concerned for further.

JUK RAM

s/0 Sh. Chander Bahadur,

r/o Village Bashad (95) Deothi,
Tehsil & Distt. Solan (H.P.).
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CHANGE OF NAME

I, Nasreen Mohammad s/o Sh. Sadigq Mohammad, r/o House No. 4, Block B, Green
Enclave Colony, Nikoowal, P.O. Rajpura, Tehsil Nalagarh, District Solan (H.P.) hereby declare
that my wife's name is Ajmat Shahin Begam, as recorded in her Aadhar Card however due to an
inadvertent error, her name has been recorded as 'Shahin' in my passport. Both names-Ajmat
Shahin Begam and Shahin-refer to one and the same woman. Henceforth, my wife shall be
recognized by both names. Let all take note.

NASREEN MOHAMMAD

s/o Sh. Sadiq Mohammad,

r/o House No. 4, Block B,

Green Enclave Colony, Nikoowal,

P.O. Rajpura, Tehsil Nalagarh, District Solan (H.P.).

CHANGE OF NAME

I, Sushma Devi w/o Sh. Sanjay Kumar, r/o Village Boharon, P.O. Kabakalan, Tehsil &
District Solan (H.P.) declare that I have changed my daughter's name from Ankita Devi (old name)
to Ankita (new name). Concerned authorities may note.

SUSHMA DEVI

w/o Sh. Sanjay Kumar,

r/o Village Boharon, P.O. Kabakalan,
Tehsil & District Solan (H.P.).

CHANGE OF NAME

I, Ruby w/o Sh. Balwant, r/o Village Rantari, P.O. Seema, Tehsil Rohru, District Shimla
(H.P.) declare that I have changed my daughter's name Kavya is wrongly mentioned as Smayra in
her Aadhar Card No. 7481 8141 4506. Therefore it should be changed to Kavya in her Aadhar
Card. Note the relevant information.

RUBY

w/o Sh. Balwant,

r/o Village Rantari, P.O. Seema,
Tehsil Rohru, District Shimla (H.P.).

CHANGE OF NAME

I, Dhanveer Singh s/o Sh. Atma Ram, r/o Shaya Chhabron (92), P.O. Shaya Chabron,
District Sirmaur (H.P.) declare that I have changed my minor son's name from Kabyansh to
Kavyansh. Please note all concerned for further.

DHANVEER SINGH

s/o Sh. Atma Ram,

r/o Shaya Chhabron (92),

P.O. Shaya Chabron, District Sirmaur (H.P.).
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CHANGE OF NAME

I, Gorav s/o Sh. Yash Pal, r/o VTC Nehar Pab (104), Churwadhar, Sub-Distt. Rajgarh,
District Sirmaur (H.P.) declare that I have changed my name from Gorav to Gaurav Kumar. Please

note all concerned for further.

GORAV

s/o Sh. Yash Pal,

r/o VTC Nehar Pab (104),
Churwadhar, Sub-Distt. Rajgarh,
District Sirmaur (H.P.).
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